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THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
WOMEN AND CHILD DEVELOP- 
MENT) (SHRIMATI BASAVARAJESH- 
WARI) (a) to (c) Yes, Sir. Section 3 of 
the Infant Milk Substitutes, Feeding 
Bottles and Infant Foods (Regulation of 
Production, Supply and Distribution) Act, 
1992 which came into force from August 
1, 1993 states that no person shall ad- 
vertise or take part in the publication of 
any advertisement, for the distribution, 
sale or supply of Infant Milk Substitutes 
or Feeding Bottles or give an impression 
or create a brief in any manner that 
feding of Infant Milk Substitutes is 
equivalent to, or better than, mother's 
milk. It is proposed to designate non- 
Governmental Organisations as laid down 
in Section 21(l)(c) of the Act. 

(d) Yes, Sir. A workshop was organised 
by Delhi State Social Welfare Advisory 
Board on 3rd August, 1993 at New Delhi. 
The main objective of the Workshop was 
to create awareness about the provisionds 
of the Act. It was attended by representa- 
tives of voluntary organisations, panelists, 
child specialists, advocates, Government 
officials and representatives of UN Or- 
ganisations. The workshop recommended 
notification of representatives of consumer 
forums under Section 21(l)(c) of the Act, 
strengthening of existing infrastructure 
and social support systems to enable the 
mothers  to breastfeed their children. 

  


